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SHRI SUNDER SINGH BHANDARI 
(Rajasthan) : Please hear me for one second. Sir, 
my humble submission is that if the Government 
made any statement in Lok Sabha, a similar 
statement should be made in Rajya Sabha also. 
We are all waiting for that. I want an assurance 
from the Minister of Parliamentary Affairs. 

SHRI M. M. JACOB : The form of discussion 
can be decided by all of us. That is a different 
matter. .. (Interruptions) .. . I think tomorrow... 
(Interruptions) 

The Infant Milk substitutes, Feeding Bottles 

and Infant Foods (Regulation of Production, 

Supply and Distribution)    Bill, 1992 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : Sir, I beg to 
move  : 

"That the Bill to provide for the regulation of 
production, supply and distribution of infant 
mills: substitutes, feeding bottles and infant 
foods with a view to the protection and 
promotion of breast-feeding and ensuring 
the proper use of infant foods and for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
taken, into consideration." 

The question was proposed. 
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'with a view to the protection and promotion of 
breast-feeding'. 

  



 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu)   :   Mr. Vice-Chairman, Sir, f 
rise to support this Bill. 

Today, there is a silent emergency. It is not 
like the emergency which we saw this 
morning. It is not like the loud emergencies 
that engage the attention of this House and the 
country from time to time. It is not like the 
emergency which can be framed in the view-
finder cf a camera. It is not drought. It is not 
famine. It is not floods. It is nothing dramatic. 
It is a 9ilent emergency. It is the emergency of 
the world's children. It is an emergency in 
which more than 2,800,000 of the world's 
children are dying every year, [t is an 
emergency in which over one million children 
in India alone are dying because of the 
reasons of infection and malnutrition that 
arises out of bottle-feeding. It is a silent 
emergency where in countries like India and 
Pakistan alone more children die than in the 
46 nations of Africa, all pitt together. This is 
the silent emergency that will now engage the 
attention of the House. 

It makes  no moral  difference   that   all these 
children did not die at one particular time, at 
one particular moment or at one particular 
place.   It makes no difference at all that all 
these children who died, died, for no reason at 
all, not because of natural calamities, not 
because of disaster, not even because of 
poverty.    The tragedy is  that they die    
because    of  ignorance,  because the world has 
not yet been ashamed into taking any action on 
their behalf.    In the past it was possible to 
justify this,    In the past it was possible to 
justify infant deaths by saying that  it  was  time 
to wait  until economic development  caught  up 
with  ii. but now no longer can we say such a 
thing. This kind of malnutrition and infections 
are not  acceptable at all because  we  can  no 
longer regard them as inevitable and accept 
them with a certain dumb resignation    We 
have got to catch up with the circumstances.   
We have got to catch up with the new 
information.   We have got to see that the 
Government takes action, that the people, all of 
us, keep pace not only with the information but 
with the implementation of the action plan so 
that the children of the 

world, the children of our country, do not 
die  in vain. 

Sir, it is time that this Bill brings out into 
the open the fact that the children of India 
need to be protected from the ignorance, not 
only of law makers but from the ignorance of 
the public at large. So, I support the Bill. The 
Bill is an attempt to widen our angle of 
concern, it is an attempt to make public and 
political opinion worldwide catch up with 
what the rest of the world has accepted for a 
long time. It is an appeal to the media to find 
new ways of promoting awareness of invisible 
emergency. It is an appeal for a new 
prevailing opinion which will react to 
needless malnutrition and disease among the 
children of today in the same way as all of us 
react to the most specific disasters of our time. 
This is one Bill which is bused on a concept 
which is fundamentally simple. that breast 
feeding is the best for any infant. This is 
almost laughable in its simplicity; this is 
something which is fundamental to any 
mammal on the earth. Even an animal will 
normally take to it, but humans, in their 
perversity, have created a situation by which 
this has to be legislated upon. The fact of one 
of the fundamental and unchanging laws of 
life has to be legislated upon is an indication 
of the depth to which our cynicism and our 
greed has reached. This arises out ot nothing 
but human greed and this is the extent to 
which the human pervervity ha sreached and, 
therefore, I welcome this Bill. It is an attempt 
to bring into open the fact that something so 
simple as breastfeeding, something which is 
absolutely vital for the health of the children, 
for the health of the mothers, for the well-
being of both, for the well-being of society at 
large is something which we have to accept 
and begin to implement once again, start 
doing once again what was only a natural law 
till now . 

Sir, the Bill is 10 years late.   I was not 
there when Sushmaji began, but as early as 
in   1981   the   World   Health   Organisatioa 

had already accepted that there was a pro- 
   Mem  with the declining breast-feeding all 
   over  the world  and they  had formulated 
1   an  international  code  to promote breast- 
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feeding. India accepted this in 1983. The 
Indian National Code was brought forth in 
1983 and it is to our eternal discredit that from 
1983 until today we have not been able to pass 
this Bill. As we -ill know, the bill had already 
been paused once in 1986. but because the 
Lok Sabha was dissolved, it could not be 
passed here. Twice again it was brought 
forward and today, finally, it has seen the light 
of clay. It is not just enough.for us to pass the 
Bill today, with all its laudable objectives. We 
have to see that it is implemented, and to this 
end I want to focus upon two or three very 
vital sreas before all of you today. 

Sir. I have gone through the provisions of 
the Bill and, as I see, they are very laudable, 
with one or two reservations which I would 
like to deal with later. But the question is, 
most of the provisions of the Bill deal with 
deterrent punishments, deal with an idea of 
deterrence. At least 10 or 12 provisions of the 
Bill deal with how to prevent marketing of 
infant foods which might detract from the 
importance of breast feeding. This is, of 
course, laudable. But deterrence only leads to 
litigation. Deterrence leads to action in court, 
deterrenece leads to its own counterproductive 
results. Therefore, what we need to 
concentrate upon today is the cold practicality 
of awareness. 

It is far better to create an awareness among 
mothers, to create an awareness anong society, 
to generate an interest, to generate opinions 
about how important breast feeding will be to 
the future of the country, to the children of the 
country. Therefore, the most important issue 
that 1 want to bring before this House today is 
that it is not enough just to pass this Bill. We 
have to see that there is a tremendous 
awareness. We are so involved in other issues. 
We are so involved in political issues, we are 
so involved in issues of the Temple or of 
Mandal that we fail to see that the future of 
this country and the future of our children are 
at stake. It ie time that we focus upon the 
importance of generating information about 
breast feeding, targeting it to the right people, 
seeing that it reaches them and paying 

i   attention  to generating  awareness all over 
the country. 

Sir. the second issue—which I will come 
back to later on—is, we have to create social 
legislation to support breast feeding. Now. this 
Bill cannot stand in a vacuum This Bill alone 
is not sufficient to create ifio impact that we 
have to create in this field where we have to 
see that breas; feeding is encouraged 
positively. Social legislation is very important. 
All over the world, one of the reasons why 
breast feeding has declined is not only 
because of economic reasons where women 
find that they have to leave their homes and 
go out to their work places and factories but 
they are not able to continue with breast 
feeding their children in their work places or 
factories because there are no creches where 
small children can be kept. Also, the musing 
breaks that are given Io mothers in factories 
differ widely from country to country. 
Therefore, there is a need for us to think about 
a whole system of supporting social 
legislation by which there is support given to 
the breast feeding mother when we don't have 
to depend merely on deterrent action against 
multinationals or again anybody else who is 
trying to promote substitutes for breast 
feeding. This social legilation is something 
that has to occupy our attention. We have to 
think about maternity leave, we have to think 
about how mothers can be empowered to 
come out to take the initiative in feeding their 
children without suffering the consequences, 
without suffering a pay loss and without 
losing their jobs. Unless this m done, we will 
never be able to bring about a really positive 
movement that has any meaning. 

The third aspect that I want to dwell upon is 
the role that the media plays. From the reports 
we read we find that advertising by the 
multinationals of infant foods and infant food 
substitutes, even if they are prohibited in the 
official media, through other media reach as 
much as 22 to 36 per cent of the rural popula-
tion. And I am talking not just about the 
metropolitan cities where you take this for 
granted but I am talking about the rural 
population. If this is the kind of reach that it 
has among the rural population, if 



 

this is the kind of vested interest, if this is the 
kind of multinational vested interest that we 
have to battle against to encourage breast 
feeding in hi* country, then the media has to 
take this up on a war footing. The media has 
to create a role to see that breast feeding is 
encouraged in the most positive way. All the 
laws in the world, stacked from end to end, 
will be of no use at all unless the media takes 
it as a self-regulation, as a personal 
responsibility, to' see that breast feeding is 
encouraged an:! no form of infant food or 
breast feeding substitue advertisements are 
brought about in the media in a targeted way 
so that mothers are encouraged. Any mother 
wants to do what is best for her child, but in 
order to create a movement, in order that the 
mother would feel that there is support out 
here, that what she is doing is the right thing 
and that she will not suffer the consequences, 
the media has a very important  role to play. 

I would like to dwell on that also later. 

Sir, I was just dealing with the reasons why 
breast-feeding has declined. The World Health 
Organisation survey has said that there are 
several reasons why breastfeeding has 
declined in the world. When they went 
through this historically, it was found that 
even though there were many arguments 
advanced in favour of breastfeeding, artificial 
feeding from an early stage represents 
something like an experiment without 
controls. The main thing that happens is that 
when a child is not breast-fed. it creates all 
kinds of complications at a later stage, 
something like hypertension, obesity, allergy 
to non-specific proteins. Also, artificial 
feeding from tin early stage could not 
guarantee skin-to-skin contact between the 
mother and the child. Nor does it help to 
create a bond between them. Sir, it also 
became strink-ingly evident, and I am quoting 
here, that even the most sophisticated and 
carefully replicated formulas could never 
replicate human milk. Then also if animal 
milk is provided to the child, the difference 
between species creates specific differences in 
the protein composition, by which it becomes 
evident that human milk has disinfectant   
properties   which   are   not   avail- 

able in animal milk which is not specific to 
the child, and the child also suffers thereby 

Sir. the most important reason why again 
breast-feeding has to be emphasised is 
because that also encourages—and in a 
country like India this becomes absolutely 
vital birth-control. It is the most effective 
form of contraception. They say that almost 
75% of the mothers who are breastfeeding 
their children, do not conceive immediately, 
and it is the best and the most natural form of 
child-spacing that can occur. The importance 
of such a concept cannot be under-estimated 
in a coutry like India. 

Sir, I have already dealt with the issue of 
social legislation. Apart from that, when you 
come to the question of awareness it is 
absolutely vital that certain steps tire taken. It 
is not just the legislation which can have the 
maximum impact on creating a positive 
movement like this. But there has to be a kind 
of political will and public attitude which will 
secure) genuine  impetus for  the  movement. 

Sir, every citizen has a right to information, 
and this information has to be adapted to local 
conditions. It has to be directed to the target 
population, that is, particularly school 
children, young mothers, pregnant women and 
decision-makers. It has to be supported by 
necessary resources from doctors responsible 
for semi-urban and rural health development. 
You have to utilise the local, cultural methods 
of communication. It has to be linked to 
measures for income generation at the family 
and at the community level. 

Sir, to support breast-feeding, it is im-
portant that this information should reach 
individuals who are important to the family, 
not just the mother, but also the father, the 
grandfathers, the mother figures, the mother 
surrogates, the community teachers and others 
who have an impact on the social behaviour, 
and their participation also has to be obtained. 

Sir, the Government also should provide 
adequate nutrition training in medical and 
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schools and to primary health workers including 
midwives, school teachers, rural extension 
workers and others operating at the community 
level to enable litem to undertake functional 
health and nutritional education of the 
community. These personnel also have to be 
adequately \ trained not only in the techniques of 
education and communication but also those of 
child development and delivering consistent and 
coherent health practices based on local socio-
cultural conditions. 

Sir, one important lacuna in the Bill is that it 
does not deal with weaning foods. All the 
laudable sections deal with deterrence against 
advertising and disseminating information about 
infant foods. There is no specific reference to 
weaning foods. We know that weaning foods are 
in great use not ony in the urban areas but also in 
the rural areas all over the country because they 
are very convenient, and it is much easier to use 
them than to get hold of indigenous food or food 
which is really good for the child, which is not 
expensive. This lacuna in the Bill, I suggest that 
the Minister should address herself to, and it has 
to be at least covered in the rules because unless it 
is applied to weaning foods also, it has very little 
meaning. Weaning foods also can be diluted, and 
the child is still open to infection at that stage 
also. Therefore, the fact that weaning foods have 
been left out of the Bill, is something that has to 
be dealt with in the rules at least. The time has 
come to eliminate unnecessary ' deaths and ill-
health of our children along j with slavery or 
racism or Apartheid, along with disasters, along 
with cyclones, along with droughts or along with 
famines. Just because these children do not have a 
voice to speak out, they don't have to be ignored. 
We have to view this seriously. The real test lies 
not just in legislations, but in seeing how we are 
able to propagate the ideas so that these 
effectively reach down to every single mother in 
the country, who needs these. 
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Should I place my amendment before the 
House just now or later on ? 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Your amendment will 
toe taken up at the time of the clause-by-
clause consideration of the Bill. Now, you can 
continue to speak on the Bill. 
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SHRIMATI MIRA DAS (Orissa) : Sir, I rise 
to support this Infant Milk Substitutes, Feeding 
Bottles and Infant Foods (Regulation of 
Production, Supply and Distribution) Bill, 1992. 
As my previous speaker, Shrimati Sushma 
Swaraj, has said, it is for the second time that 
this Bill is coming before this House. 
Previously this Bill was passed in this House 
but it could not be passed in the other House. 
But I am surprised why it could not be passed. 
Whatever may be the reasons..(Interrup* 

tions),. 

SHRIMATI SUSHMA SWARAJ : Because 
Lok Sabha got dissolved both the times. This 
time they have got it passed by the Lok Sabha 
first. 

SHRIMATI MIRA DAS : This is a long 
awaited Bill and it was about to be passed by 
the Parliament but could not be done because 
of certain reasons. As already mentioned, I am 
thankful to the Minister for officially bringing 
the Bill for discussion and getting it passed by 
both the Houses of Parliament. I personally 
want that this Bill should be passed and imple-
mented with immediate effect otherwise, I 
apprehend some powerful lobby may stop the 
implementation. It may create problems again. 
It is very very important because the Bill deals 
with mother and child of this country. Breast 
feeding is our culture, we have not imported it 
from anywhere. This is our culture and we are 
proud of our national heritage and national 
tradition. In 1981, India as one of the 
signatories to the International Baby Food 
forum in the World Health Organisation of the 
UNO accepted and adopted the policy of 
promotion and protection of breast feeding. As 
I earlier mentioned, India may be one of the 
signatories, but it is our tradition and we have 
accepted it as good. But it took nine long years 
to get it passed by the Parliament. No human 
being can deny the  secrifice. love 

 



 

This means a child can be bad but a mother 
cannot be a bad mother. The amount of 
satisfaction a mother derives while feeding a 
child, the magnitude of satisfaction a child gets 
while getting the mother's milk, only a mother 
can say and nobody else can say it. It has to be 
realised. It cannot be : told in wards. It is our 
culture and we are woud-.of our national 
tradition. We know iat mother's milk is the best 
food available to the child. It .protects the child 
not only from diseases but it also creates natural 
immunity. According to the UNO estimates 
every year more than one million children die 
because of diseases caused by feeding bottles. 
Imagine the magnitude of the problem created 
by feeding bottles in a country like India which 
is a developing ; country. Most of the mothers 
here do not know how to use a feeding bottle. 
They do not know the procedure of making 
tinned milk. This is the reason why so many 
children die every year. As I said earlier, breast-
feeding is our tradition and culture. Now a 
days, modern mothers are more interested in 
breast-feeding. I don't agree with what the hon. 
Members said that the mothers are not 
interested because of certain reasons which I 
don't want to repeat here. They are swayed by 
the advertisements . and they are sometimes 
pressurised by some companies. Some doctors 
also seem to have prescribed the use of the 
tinned milk and milk other than the mother's 
milk. But the doctors have now realised the 
importance of mother's milk and they educate 
the mothers and press for breast-feeding right 
from the first day of the child's birth. Sir. I don't 
want to ask for any amendment and I want that 
this Bill should be passed. It should be passed 
with immediate effect because I know how, the 
feeding bottles and the milk foods available in 
the market create problems for our children and 
our family. But I want to insist that the 
implementation should be monitored properly. 
As my colleagues said, a committee should be 
fo/med before executing this Bill. The 
cpipmittee should consist of members who 

have expert knowledge. I am sure .that the 
Bill will have a real impact «nd 1 want that 
this should be implemented as-t early as 
possible. .My last point is, I request-the 
Minister to look into the monitoring aspect 
also. Monitoring is the most important part of 
this Bill. I apprehend, that there will be seme 
problem in the proper .monitoring of the Bill 
because the persons who monitor the 
functioning of any Bill are not properly 
educated and properly guided. So the Minister 
and the officers incharge of this Department 
should personally see to it that the Bill is 
properly implemented. With these words, I 
support 4he Bill. Thank  you. 

DR. SHRIKANT RAMCHANDRA 
JICHKAR (Maharashtra) : Respected Vice-
Chairman,,--Sir, I welcome all tfae provisions 
of this Bill,and I will not take the time of this 
House by repeating about the great importance 
of breast-feeding. I agree with almost all-jhe 
points which, have,been made by the hon. 
Members. But I would like to point out that': 
Clause 7 of this Bill seems to be very much ill-
drafted and I do not know whether the 
Government has revised the import of the 
provisions of Clause 7 of this Bill. Clause 7 of 
this Bill says that every educational or other 
material,.whether audio or visual, dealing with 
pre-natal or post-natal care, shall consist of the 
following information. It is mandatory. This is 
a very absurd type pf provision. Imagine 
someone, a doctor like me, doing research and 
writing something about cancer related to 
breast-—dealing with prenatal or postna-tal 
period of the desease. Now, it is mandatory for 
me, a research scholar doing* this sort of 
research work, that even in the research 
article, I will have to write .about the benefits, 
superiority of breast-feeding and preparation 
for and continuance of breast-feeding because 
of this provision. This is very absurd. 

Secondly even if the Government wants that 
such books, such publications which are 
dealing with these things should contain all 
these things, there is a very big loophole 
which is in the Bill itself. They say 
"intended"—the word 'and' is there— 
"intended to reach pregnant women". Now I 
may write a book which I am intending to be 
read by pregnant women. In the book I do not 
deal with anything which written, here and  
near  t'he ..copyright 
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and selflessness of a mother towards her 
child. . It. will not be out of place if I say a 
sloka 
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catatian or (Spmswhere,. I jgill. write that this 
book is not intended to be read by pregnant 
women. Now I will be saved from this provision of 
this.Bill.- E-ven if the Government wants the 
prpvisions of Section 7 to be implemented, it is 
very difficult to implement them. 

Sir, as far as my little knowledge of law goes, 
this clause is going to be violative of the 
Fundamental Rights, the right to speech, because 
this will not amount to 'reasonable tsgtrictions' on 
the Fundamental Rights. "jEhis clause is going to 
be violative of the Copyright Act and this clause 
is also going to be violative of the rights of 
intellectual property. Therefore, I do not know 
what the hon. Deputy Minister may like to say as 
to why this clause #is put here. Even if ,they have 
justification Jor this clause having,been put here, I 
do not know how these absurdities, particularly 
dealing wish research go'ng on in the medical 
field, can be remoyed. 

There are tens of research journals and many 
research journals directly deal with prenatal and 
postnatal care. These are all educational journals. 
Even if some little article relating to breast-
feeding or something relating to mother's milk 
etc. is tci be written. It would be mandatory for 
those people to write all these things in the article 
because of this clause in spite of the fact that it 
would not be within the spope of that particular 
research project like dealing with cancer. Even if 
somebody wants to write about breast cancer 
which has developed during prenatal or postnatal 
period, he would be covered by this clause and he 
will have to write all these things about breast-
feeding. I dot not think this clause would stand 
the test of a good law and I would like to warn 
the Government that this clause will be struck 
down by the Courts. 

Thank   you. 
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4.00 p.m. 

DR.   NARREDDY   THULASI   REDDY   | 
(Andhra Pradesh)   :  Sir, at the outset,  1 request 
the hon. lady Minister and the hon. lady 
Members to pardon me because I am 
dissociating with them. 

Sir, there is a proverb in Telugu which    
•ays :  

"Rogi  panti  neppiki hospitalku  pothe, 
doctoru thunti neppiki mandu ichaadu."    

That means, the patient has gone to the hospital 
for tooth-ache, but the doctor has given 
treatment for pain in the hip-joint,    
So, the present Bill is like that.  

 
Sir, as a doctor, with authority I can say   that this 
Bill is quite unnecessary and un-   warranted.     
Why   ?    It  is   because     the  objectives  
behind   this  Bill  are   extremely  good, but the 
drafting of the Bill, the for-  mulation  of  the   
Bill  is    extremely  bad.   What are the 
objectives ?   The first objec-  tive is to 
encourage breast-feeding, to create awareness   
among   the   mothers   regarding the benefits, 
regarding the merits, ragarding the advantages of 
breast-feeding.    That is the   first   objective.     
What  is  the  second objective   ?    It  is  to  
discourage  excessive use of bottle-feeding, to 
discourage unnecessary   use   of bottle-feeding.    
That  is  the second   objective.     But   the     Bill     
serves neither of these two objectives.    This Bill 
serves only one purpose, that is, the officials will 
harass the companies and mint money.    So,  this  
Bill  is  meant  for  that only, but not for the 
objectives behind it. 

Sir, as a doctor, I know the merits of breast-
feeding. I can mention ten or 12 points. Sir, 
the first thing is that the mother's milk is cent 
per cent pure. So, there is no contamination at 
all. There is no adulteration at all. So, that is 
the first advantage. The second advantage is 
that it is less expensive. The third advantage is 
that the mother's milk contains some anti-
bodies which will pass on to the child which 
will give resistance power to the child against 
some diseases. The other advantage is  that  if  
we see  the  survey*, 

 

the intelligence quotient of a child who has taken 
mothers milk is far higher than the intelligence  
quotient  of   a  child   who  has taken Dottle 
milk.    So, that is one advantage.   Then the 
other point is that the bond of love between the 
mother and the child will be enhanced, will be 
strengthened by breast-ieeding.    Coming   to the 
mother, as a doctor I know that the incidence of 
breast cancer is less  in those mothers  who feed 
their children  by  breast.    Not only  that. This is 
the  best  contraceptive because  of the 
harmonical influence.    As long as the mother 
gives breast milk, she will not get pregnant.   So, 
this is the best contraceptive. It  givej  space  
between one child  and  the other.    Spacing  is  
there.    So  for  family planning purposes, this is 
the best method. This is the best method to 
control population explosion.    These  are the 
advantages and merits of breast feeding. 

I   aiso  know  of  the  disadvantages    of bottle 
feeding.    First of all, this is expensive.    
Secondly,  there    is    contamination. 
According   to   the   statistics,    every     year 
there are one million infant deaths because of 
diarrhoea due to bottle feeding.    But again  we  
have  to understand  that  bottle feeding is not 
bad but the mode of feeding is bad.    What the 
mother does is, she adds cold water  instead of  
boiled  water.    She adds contaminated water.   
Then the nipple of the bottle is contaminated  
and because of   contamination   of   the   bottle   
and   the nipple of the bottle, diarrhoea occurs 
which is not due to bottle feeding but due to 
contamination  of  the  bottle   and  the  nipple. 
At the same time there are exceptions.    If the 
mother is not in a position to feed the child   
through  breast   because    of    some breast 
disease, if the mother does not get milk, if the 
milk secretion is not sufficient because of some  
reasons  like harmonical imbalance or 
malnutrition or  under-nutri-tion, in those cases 
bottle feeding is a must; it is inevitable, 
otherwise because of contamination,  diarrhoea  
occurs  and  so many infants are dying.   
Because of malnutrition and under-nutrition, 
millions of infants will die if bottle feeding is 
not there.    When breast feeding is not 
possible, when milk secretion is not there, the 
child will suffer from cachexia and the infant 
may die.   So, we have to remember this aspect 
as well. Breast    feeding is definitely good    
but it 
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breast milk is not there, then we have to go 
in for bottle feeding. We have to send that  
message. 

Of course there are some ladies, some 
mothers who have the misconception that 
due to breast feeding, they will lose their 
charm. We have to remove these miscon-
ceptions. So we have to educate the mothers 
first of all regarding merits of breast feeding, 
arid secondly if bottle feeding is inevitable, 
then they should add boiled water. We have 
to educate them how to do that. We have to 
educate them on the type of water to be 
used, and how to keep the bottle and nipple 
of the bottle free from contamination. 
Education of the mothers on this aspect is 
very important. 

Another point is, about forty per cent of 
the people are living below the poverty line, 
and because of malnutrition and because of 
not being able to get calorific diet, most of 
the mothers are not in a position to secrete 
sufficient milk for the child. Let the 
Government spend more money on the 
mother and child care. Let the Government 
spend more money on giving nutritious 
food, calorific diet to the mothers. Let the 
voluntary organisations and the media like 
Doordarshan, radio, films, help in spreading 
awareness among the mothers. 

Finally, as I said earlier, the objectives of 
the Bill are good but the drafting is bad. 
Therefore, I would request the Government 
1 am not opposing the Bill totally, but I am 
opposing the drafting of the Bill. Instead of 
doing good, it would harass the companies. 
It would not serve the purpose of creating 
awareness among the mothers. I would, 
therefore, urge upon the Government to take 
back the Bill, draft it in clear terms, and 
come back to this House again.    Thank 
you. 

 

 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra) : No partial 
opposition like Dr. Thulasi Reddy. 
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THE VICE-CHAIRMAN (SHRI SYED 

SJBTEY  RA2J) :   Madam  Minister. 

SHRI V. NARAYANASAMY (Pondi-
cherry) : A maiden reply on a Bill. 

KUMARI SELJA : Thank you, hon. Vice-
Chairman,   Sir. 

May I take this opportunity to extend my 
heartiest thanks to the hon. Members of this 
August House for the keen interest exhibited 
throughout the discussion on the Infant Milk 
Substitutes, Feeding Bottles and Infant Foods 
(Regulation of Production, Supply and 
Distribution) Bill, 1992. It has been very 
satisfying to observe the concern of the hon. 
Members for protection and promotion of 
breast-feeding in India. I have noted the 
suggestions made by Smt. Sushma Swaraj, 
Smt. Jayanthi Natarajan, Smt, Sarala 
Maheshwari, Shri Shiv Pratap Mishra, Smt. 
Mira Das, Dr. Jichkar, Shri Jaiswal; Dr. 
Reddy, Shri Yadav and Shri Azmi. 

The Members have propagated advantages 
breast-feeding. The properties of mother's 
milk, protecting infants z gainst diseases, the 
effect of breast feeding on diseases, the effect 
of breast feeding on the mother are well 
recognised. Efforts are being made to 
propagate breast-feed ing, and its advantages 
for the mother and the child. 

A few points were raised by some Mem-
bers. I would like to dwell on just a few points 
here. 

Smt. Sushma Swaraj raised the point about 
creches. I would like to inform her that there 
are about 12,000 creches which are providing 
child care to children up to six years of age, of 
working and ailing mothers. 

Also the Departmen! of Family Welfare and 
Health has shown many spo's on TV on 
breast-feeding. We are also promoting that. 

KUMARI SELJA : I would like to inform 
the hon. Member that we shall definitely 
consider this. 

I would like to inform the House that, 
weaning foods are covered under the scope of 
this Bill     In fact...   (Interruptions)^ 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI    JAGDISH     TYTLER) :     Pittas* 
listen to her   It ia the. fast, maiden Bill of hers. 

KUMARI SELJA :  Infant- food" in    it-
definition covers weaning, foods which are 
marketed as. complements to mother milk to 
meet the growing needs of the infant after the 
age ot four months 

Also, posters on breast-feeding have-been 
printed. We shall get some more printed and 
distribute them in child-care centres. 

One particular point was raised by Dr. 
Jichkar. I would, like to inform, him. that 
clause 7 of the Bill intends to provide that only 
educational! and other materials which are 
intended to reach pregnant women or mothers 
should include clear in formation as provided 
in items (a) to (g) 

Provision of the Bill relating to the infant 
milk substitutes, feeding bottles seeks to 
regulate production, supply and distribution 
and will not be attracted in case of research 
papers, articles and book* on the subject. 
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DR. SHRIKANT RAMOHANDRA JICHKAR 
: This is not mentioned in the Bill. 

KUMARI SELJA : The provision is •mrlar to 
the one in the International Cod» in Article 4.2. 

DiR. SHRIKANT RAMACHANDRA 
JICHKAR : But the Bill does not contain that. 

KUMARI SELJA : May I reiterate and inform 
this August House that the present Bill has been 
drafted with extreme care after considering the 
suggestions of all concerned quarters. The 
exercise indeed has been a long one since the 
formulation of international Code in 1981 and 
Indian National Code for Protection and Promo-
tion of Breast Feeding in  1983. 

Recognising that 'breast-feeding is the best' and 
that deceptive marketing strategies run counter to 
the health of mother and child, various provisions 
have been incorporated in the Bill for regulation 
of production, supply and distribution of these 
products. Prohibition of advertisements of infant 
milk substitutes and feeding bottles, 
standardisation of milk products and deterrent 
provisions for defaulters are important provisions 
of this Bill. Donation of infant milk substitutes 
and feeding bottles is prohibited except to 
orphanages. A very important step in the Bill 
relates to the involvement of voluntary 
organisations in the implementation of the Act. 
According to Clause 21, authorised voluntary 
organisations are empowered to make complaint 
before the Court and such cases will be conducted 
by the State Prosecuting Agencies once the Court 
takes cognisance. 

While thanking the hon. Members for their keen 
interest and support for the Bill, I waald once 
again request the hon. Members to pass the Bill in 
its present form and contribute to the future of the 
children in India. 

THE VICE-CHAIRMAN (SHRI SYED 
SIBTEY RAZI): The question is : 

"That the Bill to provide for the regulation of 
production, supply and distribution of infant 
milk substitutes, feeding bottles and infant 
foods with a view to the protection and 
promotion of 

breast-feeding aad ensuring the peopet use 
of infant foods and for matters connected 
therewith or incidental thereto, as passed by 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : We shall not. take up 
clause-by-clause consideration of  the  Bill. 

Clauses 2 to 5  were added to the Bill. 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : Now we take up Clause 6 of 
the Bill. There is one amendment by Shrimati 
Sarala Maheshwari. Are you moving it ? 

 
Yes. I will also speak, because I have noi 
spoken   on  it. 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : O.K. Carry on. (In-

terruptions) 

SHRIMATI SARALA MAHESHWARI: 
Why  are  you  in  so much hurry ? 
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THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI)    When I asked  .... 

SHRIMATI SARALA MAHESHWARI: 
The point is... 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : You take only one minute. 

SHRIMATI SARALA MAHESHWARI: I have 
not explained all the points which this Bill has not 
covered. 

 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : Now, I shall put Shrimati Sarala 
Maheshwari]s amendment to vote.   The question 
is : 

"That at page 3 for lines 19 and 20 the following 
be substituted, namely :— (a) a statement in 
capital letters stating that,— 

(i) mother's  milk  is  best  for  your baby; 

(ii) mother's milk protects your baby from a 
number of diseases; 

(iii) a baby   reared   on mother's milk is more 
sound mentally; 

CLAUSE  6 : INFORMATION OF CON- 

TAINERS AND    LABELS OF    INFANT 

MILK  SUBSTITUTES  OR  INFANT 

FOODS 

 

The question was proposed. 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : I think it is sufficient. You 
have- already moved it. You have already. 
spoken on this Bill. 

SHRIMATI SARALA MAHESHWARI: I 
have to move my. amendment. 
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(iv) breast-feeding is beneficial to the 
mother's  own health  also." 

The motion was negatived. 

THE VICE CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : Now I shall put clause 6 to 
vote. 

The question is : 
"That clause 6 stand part of the Bill." 

The motion was adopted. 
Clause 6 was added to the Bill. 

Clauses 7 to 26 were added to the Bill. 

Clause 1 the Enacting Formula and the 

Title  were added to the Bill. 

KUMARI SELJA : I move : 

"That the Bill be passed." 

The question was put and the motion was 

adopted. 

THE   MULTIMODAL     TRANSPORTA-

TION OF GOODS BILL, 1992 

THE VICE-CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : We shall now take up 
Statutory Resolution and the Bill together. Dr. 
Jinendra Kumar Jain and Shri Kamal 
Morarka—absent.  Shri  Jagdish Tytler. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : Mr Vice-
Chairman, Sir, I move : 

"That the Bill to provide for the 
regulation of the multimodal transportation 
of goods, from any place in India to a place 
outside India, on the basis of a multimodal 
transport contract and for matters connected 
therewith or incidental thereto be taken into 
consideration." 

With your permission, I would like to say a 
few words while moving the Multimodal 
Transportation of Goods Bill, 1992 for 
consideration and passing. The Bill seeks to 
replace the Multimodal Transportation of 
Goods Ordinance, 1992 (18 of 1992) 
promulgated by the President on the 16th 
October, 1992. 

In developed countries, containerisation has 
resulted in multimodal transport of goods, 
under a single transport document, covering 
all modes of transport from the exporters' 
premises to the consignee's place. 23-
408RSS/93 

Such multimodal transportation of goods 
under one single document has a number of 
advantages like reduction in the overall 
transportation cost, reduction in delays, 
smoother and quicker movement of cargo and 
improvement in the quality of service. In the 
context of growth of containerised trade in 
India, the need for introduction of a similar 
system in India has been felt. The Multimodal 
Transportation of Goods requires a legal 
regime to govern on a uniform basis the 
liabilities and responsibilities of a Multimodal 
Transport Operator, who can provide services 
to the shippers engaged in internadonal trade. 
The Government of lndia had, therefore, set up 
a Working Group to recommend a law on 
Multimodal Transportation of Goods. This 
Group formulated proposals for the said 
leg.slation mostly based on the internationally 
accepted rules of the International Chamber of 
Commerce (ICC). The Working Group had 
also recommended suitable amendments to the 
Indian Carriage of Goods by Sea Act, 1925, 
Sale of Goods Act, 1930 and the Carriers Act, 
1865. These amendments are necessary to 
bring the provisions of these Acts in harmony 
with the proposed provisions of the 
Multimodal Tranportation of Goods 
Legislation. In the context of various measures 
taken by the Gvernment of India to liberalise 
controls, simplify procedures and facilitate 
smooth flow of international trade and 
promotion of exports, it became necessary to 
immediately regulate Multimodal 
Transporalion of Goods by issue of an 
Ordinance. This Bill seeks to replace the 
aforesaid Ordinance. 

The question   was proposed. 

THE VICE-CHAIRMAN (SHRI SYED 
SIBTEY RAZI) : Mr. Sukomal Sen. {In-

terruptions) . 

SHRI SUKOMAL SEN (West Bengal) : 
Mr. Vice-Chairman, Sir, I would like to say 
that this Bill has been very hurriedly placed in 
Parliament because it involves many agencies 
if you want to introduce a new system of 
transportation in the country as far as 
container transportation system is concerned. 
It is true that containerisation is increasing 
day by day. Particularly,  in  developed 
countries, it is 


